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/ 
Jaipal Singh, 
son of late Shri Mehi Lal, 
agea about 44 years, 
r/o Village Sehore, 
Post Sehore, 
District-Aligarh. •••••••••••••• Applicant 

( By Advocate Shr i Saumitr a Singh ) 

1 

Versus 

1. Union of In6ia, 
through the General Manager, 
North Eastern Railway, 
Gorakhpur. 

2. Senior Divisional Personnel Officer, 
N.E.R., Izatnagar, 
Distt-Bareilly. 

3. Senior Divisional Engineer II, 
N.E.-R. Izatnagar, 
Oistt. BareiLly. 

4. Assistant Divisional Engineer N.E.R., 
Mat, ,ur a Cant t. , 
Mathura-281001, U.P. 

5. Senior Section Engineer (Works), 
N.E.R. Hathras City, 
Distt. Hathras. 

6. Shri Shyam Lal, 

son of Shri Nand Ram Khalasi, 

under Senior Section Engi.neer (Works), 
N.E .R., Mathur a Gantt, 
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Mathur a. 

7. Shr i Raj Kumar, 

son of Shri Damber Khalasi, 
under Section Engineer (Works), 
N. E • R • E aster n Railway , 
Gantt. Mathura-281001. 

( By Advocate 5hr i A nil Kumar ) 

••••••••••• Respondents 

0 R O L[_ 

HON'BLE MR. JUSTICES. R. SINGH,VICE,CHAIRMaN_ 

Tha applicant herein was appointed as Casual Labour 

in the year 1979. Subsequently it appears that by order dated 

30.12.1997, he was appointed on casual basis as Khalasi in the 

grade of Rs2550-3200/-. By order dated 19.07.1999, the applicant 

alongwith others were regularised and posted as Gangman in the 

pay scale of Rs2610-3540/-. The applicant and one Shri Raghuvir 

Singh challenged the said order in O.A. No.1062~99. The Tribunal 

by its judgment dated 09.05.2002 (Annexure A-5) held that the 

order dated 19.07.1999 was passed only after the screening of the 

per sons includi llJ the applicant for their regular isa t ion against 

Group 'O' post. Therefore, the appointment of the applicants as 

Gangman after screening against Group •o• post, it was held, could 

not be said to be irreg~lar o~ illeg_al ~so-as ~t-o be-liable -ce be­ 

quashed. The claim of the applicant for quashing of the order 

dated 19.07.1999 was specifically rejected by the Tribunal vide 

judgment dated 09.05.2002 (Annexure A-5). However, having regard 

to the contention purfotth by the applicants therein that they 

had preferred representation requesting that they be allowed to 

work as Khalasi since they were unable to work as Gangmen due to 

age factor-work of Ga ngman being o dous , The Tribunal directed 

the competent authority to consider the request of the applicant 

and ta pass appropriate orders as per rules. 
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2. By order dated 20.06.2002 which is the subject matter of 

impugnnent in this O.A., the repr_esentation of the applicant 

come to be rejected for the Senior Divisional Engineer II 

Iz at naq ar did not find any ground to modify the order dated 

19.07.1999. Specific finding has been recorded in paragraph 5 

of the order that the applicant was medically found fit in 

category A-III. The view taken by the authority, in our opinion, 

does not call for interference by the Tribunal. 

3. Shri s. Singh, learned counsel appearing for the applicant 

then tried to raise the question regarding legality of the order 

dated 19.07.1999 which was the subject matter of challenge in the 

earlier 0.A. We are, however, of the view that in view of the 

findings recorded by the Tribunal in its judgment dated 09.05.2002 

in 0.A. No.1062/99, it is not reasible for us to go into the 

legalit/ of the order dated 09.05.2002 which was held to be valid 

by the Tribunal in the said case and if aggrieved, the applicant 

ought to have challenged the judgment of the Tribunal passed in 

earlier O.A. at appropriate forum. 

4. The circumstances, therefore, the O.A. fails and 

dismissed and, however, make no order as to casts. 

~--· 
Member-A Vice-Ch airman 

/Nee lam/ 


